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Order No.1, dated 5.4.2002 

This matter was not in the 

today's list. On beinj mentioined by 'r.Swain, 

the learned counsel for the petitioner, this 

matter is taken up today. 

2. 	Heard 	Mr.S.K.Swain, 	the 

learned counsel for the petitioiner and 

Mr.D.N.Mishra, the learned Standinj. Counsel 

(Railways) for the respondents. With consent of 

the learned counsel of both sides, this matter 

is taken up for final disposal at the stae of 

admission itself. 

3. In the present application, 

prayer has been made to provide compassionate 
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while contjnujn in service. Havinj  heard the 

learned counsel for the petitioner and 

Mr.r'Iisra, the learned Standinj  Counsel 

(Railways) for the respondents, this O.A. is 

disposed of with direction to the respondents 

to consider the case of the applicant for 

providin him an employment on compassionate 

round. The consideration should be made within 

a period of three months from the date of 

receipt of copy of this order. 

Send copies of this order alon 

with copies of the O.A. to the respondents at 

the cost of the applicant. rlr.Swain, 

appeasriny for the applicant, undertakes to 

file the required postaes for transmissioin of 

copies of this order alon, with copies of the 

O. A. to the respondents by reistered post with 

A.D., by 12.4.2002. 
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